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Bill No. 10 of 2023

(Authorised English Translation)

THE RAJASTHAN MUNICIPALITIES (AMENDMENT)
BILL, 2023

(To be introduced in the Rajasthan Legislative Assembly)

A
Bill
further to amend the Rajasthan Municipalities Act, 2009.

Be it enacted by the Rajasthan State Legislature in the
Seventy-fourth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Municipalities (Amendment) Act, 2023.

(2) It shall come into force at once.

2. Amendment of section 39, Rajasthan Act No. 18 of
2009.- In sub-section (1) of section 39 of the Rajasthan
Municipalities Act, 2009 (Act No. 18 of 2009),-

(1) in sub-clause (vi) of clause (d), for the existing

punctuation mark “:” appearing at the end, the punctuation mark
“” shall be substituted; and

(i1) after clause (d) so amended, the following new clause
shall be added, namely:-

“(e) that after his election, it has come to the
knowledge of the State Government that on the date of
election, he was not qualified under section 21 or was
disqualified under section 14 or section 24, to be chosen to
fill the seat under this Act and his election as a member of a
Municipality has not been questioned by an election
petition and period of limitation for filing election petition
has expired:”.
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STATEMENT OF OBJECTS AND REASONS

Section 39 of the Rajasthan Municipalities Act, 2009
provides for removal of member of a Municipality. Clause (c) of
sub-section (1) of this section provides that a member can be
removed if after his election he has incurred any of the
disqualifications mentioned in section 14 or section 24 or has
ceased to fulfill the requirement of section 21.

However, there is no ground in the said section to remove a
member who, has concealed the fact of his possessing any of the
disqualifications mentioned in section 14 or section 24 or did not
fulfill the requirements of section 21 at the time of nomination. To
remove such member for pre-election disqualifications, the only
remedy available in the Act, is filing an election petition under
section 31 of the Act, that too within a period of one month.

So, the State Government has decided to make a provision
in section 39 of the said Act for removal of such member on the
ground that he was disqualified under section 14 or section 24 or
did not fulfill the requirement of section 21 on the date of election.
Accordingly, a new clause (e) in sub-section (1) of section 39 is
proposed to be added.

The Bill seeks to achieve the aforesaid objective.
Hence the Bill.

AMeel AR TraTe,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN

XX

MUNICIPALITIES ACT, 2009
(Act No. 18 of 2009)

XX XX XX XX XX

39. Removal of member.- (1) The State Government may,
subject to the provisions of sub-Sections (3) and (4), remove a
member of a Municipality on any of the following grounds,

namely: -

@to(c) xx XX XX XX
(d) that he has
() to(v) xx XX XX XX

(vi) otherwise abused in any manner his
position as such member:

Provided that an order of removal shall be passed
by the State Government after such inquiry as it
considers necessary to make either itself or through
such existing or retired officer not below the rank of
State level services or authority as it may direct and
after the member concerned has been afforded an
opportunity of explanation.

(2) to (7) XX XX XX XX XX

XX

XX XX XX XX XX
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RAJASTHAN LEGISLATIVE ASSEMBLY

Bill

further to amend the Rajasthan Municipalities Act, 20009.

(To be introduced in the Rajasthan Legislative Assembly)

MAHAVEER PRASAD SHARMA,
Principal Secretary.

(Shanti Kumar Dhariwal, Minister-Incharge)
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FT & T 9|

(Shanfer Toreurer Rure wam & quenfa B smdem)

AR TE QraT,
yqE gfRal
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